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1,,\ rnistry of Corporote Affoirs

!loe
o61e1LJ

a"\

.|-.'', r,. 9391'. r_i

.bs/1 'L_ --

'A' Wing, 5lh floor, Shosiri Bhowon.

Dr. R.P. Rood, New Delhi-i10001
Doted: 26'h Augusf, 2019.

To, I

1. Ragistrors General of All High Cou.ts.\ ,"

?. Secretoties lo 6overnment of Indio, All Ministries/Deporlments of the Government
of Indio.

3 All Chief Seqetories to the Stote GovernmentlUnion Terrrtories.
4. Registror, Notronol Compony Low Appellote Tribuhol.
5. Seteloty, Notionol Compony Low Tribunol.
6. Sectetory, CCl.
7. Secrelory ,IBBL
8. Secretory< NFRA,
o Se.."t.t,y, Inltit,rte of Chortered Accountonts of Indio (ICAI), f.P. Estote, New

Delhi-1100O2.
10. Secrefory, Institute of Cost Accountonts of Indio, (lcoAI), Sudder sfreet, Kolkoto.
11. 

'ec?eto.y 
, Ihstitule of Cotnpony Secretories of Indio (fCSI), Institutionol Areo,

Lodhi Rood. New Delhi-110003

Sub: Filling up of 06 (six) posts of Judiciol Member and 05 (five) posts of Technicol
Members in the Nofiohol Compony Low Tribunol (NCLT) - inviting onlihe
opplicolions for.

5rr.
I am dtected to stote thdt online opplicotions (ovoiloble on portol

httpsr /,/opptrbmembermco.qov. in) ore invited for the 06 (six) post of Judiciol Members
ond 05 (five) posts of Techhicol Members, Notionol Compony Low Tribunol (NCLT)

cohstitufed uhder Sectioh 408 of the Compdnies Act,2013. The number of voconcies ore
tentotive ond moy de.creose or ihcreose without prior notice.

2 The selected cohdrdoies will be required to serve ot ony of the olreody consti+ufed
NCLT benches or behches to be cohstituled in future in differeni ports of the country rh o

Fhosed monner u/ith All Indio tr-on<fer liobjlity os p,:r'civailobilitv of the voconctes/exigencies

of work.

3. Q'rolificotions for Judiciol ,viember; As per lhe provisiohs of Seclion 409(2) of the

Componies A.t,2Ol3, o person sholl not be quolified for oppointment os Judiciol Member

unless helshe:-
(o) is, or has been, a judge of o High Courf, or
(b) rs, or hos been. o Distrlci ludge for oi leosl ftve yeorc, ot
(c) hos, for ot leost teh yeors been on odvocote of o court.

Explonotion - Fo. the purposes of clouse (c), in computing the perrod during which o
person hos been on odvocole of o coori, there sholl be included ony period during which



the person hos held judiciol office or the office of o menber of o tribunol or ony post,
under lhe Union or o Stote, reguiring speciol knowledge of low ofter he becorne on
ddvocote.

Quolificqtions for Technicol /'lember: As per the provision of Section 409 (3) of fhe
Compqnies Act 2013 os omended by Componies (Amendment) Act, ZOl7 , q person sholl not
be quolified for oppointment os c Technicql Member unless helshe-

(q) hos, for ol leost fifleen yeqrs been q member of the Indiqn Corporofe Low Service
or Indion Legol Service dnd hos beeh holding the ronk of SecTetory or Additioho
Sec.etory to the 60vernment of Indioj o.
is, or hos been in prdctice os o chqrtered occountont for qt leo5t fifteen yeors; or
rs, or hos been, rn pToctice as o cosl occounfqnt for qt leost fifteen yeors; o.
is, or hos been, in procfice os o compony secretory for ot leost fifteen yeors; or
is o Person of proven obility, integrity ond stqnding hoving speciql knowledg€ ond
professionol experience, of nof less thon fifleen yeors, in industriol finonce,
indastriol monogement, industriol reconstrucTioh, investment, occountoncy; or
is, or hos been, for ot least live yeors, o presidrng olficet of o Lobour Cour+_

Tribunql or Nolionol Tribunol constitut€d under fh€ fndustriol Disputes Act, 194,/
(14 of 1947\.

(b)
(c)
(d)
(e)

(f)

4, A person shqll nol be eligible for oppointment os Member unless helshe hos completed
he fif ion 413 o Co es Act 2013 os on the lost dqte

of receipt of opplicotion.

5. Terrns of Appointmenti The Menber(s) will drow poy rn lhe poy level of 15 os per 7,h
Centrol Poy Commission plus ollowohces os odnissible. Poy protecfion is ovoiloble for
opp iconts, serving or retired (60vernment officer or 6hoirmqn, Vrce-choirmdn, president,

Vice-President, Presiding officer, Member of o Tribunol, nppellote Tribunol or on ourhority,
or o Judge of High Cor-rrt), who ore /were in higher poy scole, including opex scole in 6ovt, of
Indio. The poy scole ond other service conditions would be governed by Notionol Compony
Low Tribunol (Solories ond Allowonces ond other terms ond conditions of service of the
President ond olher Members) Rules, 2015 os omended by Notificotion No. 6.5.R. 632(E)
dafed 12.07.2018. A capy ol +he ru es is olso qvoiloble on the websile of the Ministry of
Corporote Affqirs A person selected, if olreody in 6overnrnent Service, moy retoin his/her
lien with his/her porenl cod?e ot Ministry or Depor+ne f, as the cose moy be, while holding
office as such for o period aot exceeding ole yeat.

6. Every Member shqll hold office for o period of five yeors from the dote on whr(i
helshe enters upon hislher office, buf sholl be eligible for re-oppoinlment for qnother term
of 5 yeors. The term of oppointnent is, however, subject to the moximum oge linit of sixty-
five yeors.

7- Selecled condidotes wi I be regurred to produce o medicol fitness ceiificoi. belote
joining
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8. Applicotions of persons workihg in Coutl / Governmeni Servicelpublic Sector
Undertoking/other orgonizotiohs should be forworded through proper chonnel withrn 15
doys frorn the closing dote 6f 661;ng opplicotioil, The forwording oufhorities should olso
certify (in the formot giveh in Annexure-I of the online cpplicorion) thot the entries in the
oPPlicotion hove $sg6 verifred from the records ond found correct, ohd tho+ no
discip linory/vigilonc e ptoceedings ore either pending or contemploted ogoinst the opplicont
ond thot ho mojor/mrnor penolties have been iriposed on the officer luring the losr ten
yeors. The forwording outhorities should enc ose the up-to-dote Confidentiol Report
Dossiers of the opplicont for the losr five yeors.

9. On,y shorflrsied cdndjdotes sholl 6e called for personol i^teroctio^/interview

10. fhterested persons ore odvised fo visit the portol
https;//opptrbmembermco gov,in, in order to subrnit ohline opplicorion from IO.OO AM of
?9'h August,2019. The delailed instruction forfilling up the opplicotron formonlineore
ovoiloble on the porlol (under "Ihstruction for opplyihg ohline' heodihq). All .equisite ond
relevont documents need lo 6e uplooded online while filling up of dpplicotion. Lost dote for
s!bmittira ohline dDDlicotion is 1O'f October,2Olg ot 05.00 PM.

11. Priht ouf of lhe opplicofions ofte. finol subhission on onlihe porlol duly
co'r.pleted, ond slgned olongwith copies of uplooded documehts, ohd th.ough proper
chonnel, wherever opplicoble, should reoch .5hri Riozul Hogue, Under Secrefory,
Ministry of Cotpotole Affoirs, Room No 526, A 'Wing, 5'h floor, Shoslri Bhowon, New

Delhi-110001 lotest by 05r00 PM of 241\ October, 2019.

Yours foithfully,

tr\lrrL
(Rrozul HoqrJe)

Under Secretory io the 6ovt. of Indio
Tele No 23381349

Capy to,
L All olficers ot the Heodquorte.s of the Mihistry of Corporole Afforrs. New Delhi

2. -fechnicol Director, NIC, MCA wilh the requesf lo uplood fhe voconcy circulor on the

portol.

i. Technicol Director, NIC, DoPT with the request to uplood the voconcy circuior on fhe

DoPT s website

4 E governonce Cell, Minrstry ol Cotpotdle Affoirs wilh the request to uPlood the

voconcy ciTculor on the websrle of the Ministry.

RAJASTHAN HIGH COURT JODHPUR

No./RsJ/Estt.A(ii)/o1l2o14lD[r-\ oate: lJlogIzotg

Copy forwarded to fotlowlng for information and necessary

llt'onnon,o," s,tting Judges of RHC.']odhpur,hrorgh.P-s' -.--..,-,^i. n"ni"r"l. toarn.r,rinca, Jaipur with the request to crrcutate it

' ;Hgs.t;iil" rion'ur" l'ae"t tittins at RHCB' Jaipur throush

their PS.

:. iii Ltlr"a Hon'bte Judges who have not attained the age of 65

vears.
4. lii;; JudiciaL officers (DJ cadre) who are gojng to retire on or

before 30.09.2020
s. itr i"iii"a oiiirict Luage who have not attained the age of 65

years.
g. to-.prt", Cett, RHC, Jodhour to uptoad rt on w9u1it9 oi- 

nilaltnan High Court and E''nart to retired Hon'bte Judges'

4^''
Registrar (Admn )



(Cenificate to
authority)

Annexure I

be furnished by the EmployeriHead of office/Forwarding

and application
ualificatlons and

Cenified that the particu ars furnishect bvNo--- are correct a1d ne/she possesses educat;ona, q
experience mentioied n vacancy clrcolar. lt is also cenified lhat:-

(i) There
/Smt.

is no vig lance or dlscip tnary case pending/contemplated against Sh

(ii) His/her integr ty is certified.

(iir) Hls/her CR/APAR dosser in onginal is enc osed/photocopies of theACRS/APAR for the tasr five years d! y attested OV 
"n 

oft."i oi tm rant ofunoer Secretary to the Govl of lrd a o. above, are encrosed

(rv) No majoriminor penally has been i..nposed cn h rn,her cLrring ihe last terryears."

(v) A list of major/mrnor penatttes imposed on him/her lasl len years is enclosed

SlgnalLJre..---..-

Name and Des gnation-----------___--__--

Tel No.----------.------------

Office SeatPlace

Date

List of enclosures:

I

2.

3

4.

5

(Strike out which is nor appticabte )
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